(CENTRAL' ADMINISTRATIVE TRIBUNAL - .~ - .- .~

BANGALORE BENI

: v . Second Floor, '

o ] . _ Cemmercial Complex,

] y . | : " Indiranagar, . '
Bangalore-560 038,

Deted: | SEP 1995

RPPLICATION NO(s), 320 of 1993, 7
Applicent(s) P.Mengareju /s. Respondent(s)Secretery,Ministry
- ‘ v/8. of Defence,NDelhi & Others.

. Te
1. Sri.P,Mbngaréju,Senior_Scientific Assistant,
: Aeronauticel Development Establishment,
C.V.Raman Nagar,Bangzlore-560 093,
2, Sri.ﬂ‘N%raYBnaSuqmy,Ndvocate,No.B44, Upstairs,
Fifth Block,RajejEnagsr,Bangalore-560 010,
3. The Sec&etary,ﬂihistry of Defence,South Block,
- New Delhi-110011, :
- 4, TheSciebtifib Adviser and Director General,
R&D,South Block,New Delhi-110011.- »
- The Director,heronauticel Development Establishment,
o - C.V.Raman Nagar,Bangzlore-560 093,
6. Sri.m.s.Padmaréjaiah,Central Government Standing
Counsel,High Court Building,Bangalore-560 001,
| BUBJECT:-

Ban alore;{

Please find enclosed herswith a copy of the ORDER/
STAY/INTER IM oaoER.passéd.bgiehiS.rribunél in the above said

1 -
applicatien(s) on _-+-J%f¥1-EL.._--
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f"' . BEFORE THE CENTRAL ADMINISTRAT IVE TRIBUNAL »
' BANGﬁLﬂRE BE NCH, BANGALCRE

" DATED THIS DAY THE 18TH GF AUGUST,1993

Presents Hon'ble Justicé.ﬂr.P.K. Shyamsundar Vice Chairman

} APPLICATION NO,320/93

Shri P, Mangaraju,

Senior Scientific Assistant,

A.,D,E., C.V, Raman Nagar, o

Bangalore = 93 Rpplicat

( shri Mm.N, Suamy ~ Advocate )
Ve

1. Union of Indla
. represented by its Secretary to
Govt., Ministry of Defence,
SoUth Block, New Delhi - 11

2, The;Scientiflc Adviser and
Director General, R&D,
South Block, New Belhi - 11

3. The Director,
AD.E., C.V. Raman Nagar,
Banqalore - 93 Respondents

( Shri M,5. Padmarajaiah - Advocate )

i; : - 'This application has come up today before
this T#ibunaleor orders, Hon'ble:Justice Nr;P.K;
Shyams%ndar, Vice Chairman made the follouing:

} CRDER

It seems to me that all I have to do is
to direct the oepértment to consider the claim
of the{épplicant for being treated on par uith
those &hb wpré extended the benefit of the*higher
I} scale af pay of b 2375-3500 pursuant to an order L

of this Tribunal in O.A. Nos.458 to 500/1990 -
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SECTION OFFICER

VEATRAL ADMINISTRATIVE TRIBU™AL

Anmno,nI\L RENCH
BANGALORE
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( R. PINTO & ORS v. UNION OF INDIR) disposed
of f on 30.12.91 wherein Pinto and .his colleagues
wvere geanted the benefit of the higher pay

/

scalg of R.2375=3500 v.,e.f. 11,88,

2, I am told that Pinto and others who
got substantial benefits in terms of the
orders of the Tribunal as aforesaid uére all
juniors to the applicant in the same cadres,

It is, therefore, urged rightly that
ghould—exteaﬁjgg these pedpfgbngL“;F;u;Enefiﬁ
given'to other officials uwho were parties to

the decisioh of the Tribunal in the case referred

to supra,

3. I agraeQ If the claim of the applicant

is no differsnt from what was upheld in ths
earlier cases i.e, in Pinto's case there is little
reason not to extend the same benefits to the
applicant subjéﬁt of course to the condition

that he is really eligible for suchbtenefits,

Under the circumstances, what I should do is to
direct the Department to consider the claim of

the applicant for awarding the banafit of the
judgment rendered in Pintp's case referred to

‘supra., The Department will take a decision

///////Eijhin three months from the date of receipt
==~ of a copy of this order, No’costs. g
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PR AU - CENIRAL ADMINISTRATIVE TRIBUNAL
3 A o I B BﬁNGALDRE BENCH

. o L _ - : Second Floor,

b B . ! S . CommerCIal Complex,
o ~ Indiranagar,

Mlscellaneous Application No.14[94 in  Bangalore-38,

--------------------------- Dated: 8 MAR ‘004

~ BPPLICAT ION No(s)- 320 of 1993,

MPPLICANTS§%Mangaraju | v/s. ’FtJPOMD*NTS=‘Secretary,Mlnlstry of
, Lo - Defence,NDelhi and Others.

T0.

1. ‘Sri.M, Narayanaswamy,Advocate No 844 Upstalrs,
l7th-G-ma1n Fifth Block, RaJaJlnagar Bangalore-10.
2. ASrl.M S. PadmaraJalah Central Govt. Stng.Counsel,

High Court Bld,g,Bangalore-l.

SUBJECT:- Foruardlno of copies of the Ordevs passed by
- the Central Rdministrative Trlbunal Bangalore.
: = XX X=

Pledse find enclosed herewith a copy of the
ORDER/STAY . URDER/INTERIM ORDER/, Passed by this Tribunal

in the above mentloned application(s ) on 28-02-1994.
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. ~In thefCentral AAdmin_iSt'rative Tribun_al
®  Bangalore Bench
| | Bangalore

2 Sl ‘
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Appli‘,catipn No.... «

ORDER SHEET (contd)

" Date ) Office the‘f o | v * - Orders of Tribunal

.« 1 T~ -

(PKS)VC/(VR)M(A)
FEBRUARY 28,1994.

J 'ORDER ON M.P.NO.14 OF 1994

We have heard the learned standing

ing more time to comply with the direc-
tion of this Tribunal. The judgment
of the Tribunal undervvreference has
since been upheld by the Supreme Court.
In thét situation we think that the

Tribunal subsequently affirmed by the
Supreme Court. But, then' from that
we are £old ‘to-day and from the records
produced before us there does noﬁ‘ appear

to-be any anxiety on the part of the

of this Tribunal, subsequently upheld

by the Supreme Court as well. While
| ' ‘] we must record our strong dissent and
express our displeasure regarding the

delay involved in the implementation

of the Tribunal's order, we however
L , | accede to the emphatic plea made 'by
| the learned Standing Counsel for more

; | time. Acceeding to his request for

counéei, apropos this applicatioh seek——

Government should be more than anxious

to comply with the directions of the

administration to comply with the orders




Date

Office Notes

Orders of. Tribuhal ’ Cw

further extension of time,we grant
four months time to comply with the
orders as from to-day. We make it
clear to the learned Standing Counsel,(
through him to his clients, that bon
no account any further extension of
time will be granted. Let a copj of
this order be made available to the
Government counsel. We direct that
one more application of a similar nature
said to be pending in 0.A.No.9/94 but
listed before the other bench is ordered

to be brought before this Bench and

disposed off in like terms.
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